_~" From:-

Deputy Commissioner,
Gurugram

To
The Registrar,
National Green Tribunal,
Faridkot House, Copernicus Road,
New Delhi

Memo no. L\ 9eq Dated )7 ’ol / 220 o

Sub: Compliance report in the matter of O.A. No. - 661/2018 titled as Praveen Kakkar
V/s Ministry of Environment, Forest & Climate change & Ors in compliance of
National Green Tribunal order dated 13.09.2019

This is in the reference to above mentioned matter. The Hon’ble Tribunal vide order
dated 13.09.2019 in the matter of O.A. No - 661/2018 titled as Parveen Kakkar V/s Ministry of

Environment, Forest & Climate Change & Ors has directed as under:-

“Let the compliance reports be filed by the CPCB, State PCB, SEIAA, Haryana,
CGWA, Town and Country Planning Department, Haryana, Dakshin Haryana Bijli, Vitran Nigam,
Haryana Shahari Vikas Pradhikaran and District Magistrate Gurgaon within one month by e-mail

at judicial-ngt@gov.in. Compliance of these directions issued to the Company and other State

Government departments be ensured by City Magistrate, Gurugram"

Compliance report has been submitted by the SEIAA, State PCB, GMDA,CGWA,
HSVP&Town and Country Planning Department before Hon'ble NGT. Further, Dakshin Haryana
Bijli Vitran Nigam vide letter No. 36/38 dated 06.01.2020 (Annexure -1) has stated that they have
hired a legal agency to file reply in the said matter directly in the Hon’ble NGT on or before next
date of hearing i.e. 05.02.2020.

Further, Tehsildar has been deputed for recovery of compensation imposed by

CGWA (Copy of same enclosed as Annexure-2).

In view of above, the compliance report may please be filed before\Hon’ble N

DA/As above
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Office of the Asstt. Executive Engineer, DLF City, Sub Division
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To,

R.O
Pollution Board,
Gurugram.

Memo No. 36/38 Date :- 06.01.2020

Sub: O.A No. 661/2018 Titled as Praveen Kakkar V/S Ministry of
Environment Forest & Climate Change & Ors.

In this regard it is to inform you that DHBVN has engaged DSK legal
to file reply in the said case directly in the Hon’ble NGT. on or before next
date of hearing i.e 13.01.2020.

Further this office has also ask for clarification to CPCB wide memo
no.1742/44 dated 12.12.2019 regarding the direction issued by CPCB
dated. 21.06.2019.

This is for your kind information & necessary action in the matter
Please.

Sub-Divn, DHBVN
Gurugram.

CC:-

1. TheS.E (Op) Circle-1I, DHBVN, Gurugram for kind information please.
2. XEN Sub-Urban Divn. DHBVN Gurugram for kind information please.
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favg s Submission of compiiance made towards Direction allegedly issued

under section 5% environment (protection) act 1986 in compliance
of Hon’ble NGT order dated 13-09-2019 in the matter of OA No.
661/2018 titled as Praveen kakar & ors V/s MoEFCC & ors.
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ga®! Ud Ui Central Ground water board North Western Region
Bhujal Bhawan Plot -3-B Sector 27-A Madhyamar Chadigarh-160019 P SAD BT
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_ I Th Wfd Regional Officer, Haryana State Pollution Control Board
Gurugram ! SHd BTITd @ U BATH HSPCB/GRN/2019/4700 fa=re 11-12-2019
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